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None for the Appellant.   

 
2. Learned Authorised Representative is present and ready for the 

argument. 

 
3. Appellant was not in appearance on last several occasions since 

18.07.2023.  In the meantime, notice was also directed to be sent on 

03.10.2023 but that had not been responded like other notices.  
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Learned Counsel on record is also not appearing to represent the 

Appellant.   

 

4. We have therefore, got no other option but to dismiss the appeal 

for default and non-prosecution and we do so.  The appeal is, 

therefore, dismissed for default and non-prosecution under Rule, 20 

of the CESTAT (Procedure) Rules, 1982. 

 

(Dictated and pronounced in the open court) 
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